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. I ,.X@E LEGAL SERVICES AUTHORITIES ACT, 1981 

No.  39 OF 198Yr 

[llth October, 1987.1 
/, ; - 

An Act to constitute legal services authorities to provide frpe and 
competent legal services to the weaker sections of the society 
to ensure that opportunities for securing justice are not denied 
to any citizen by reason of ec;onomic or other disabilities, and 
to organise Lok A,dalats to secure that the operation of the 
legal system p~bhotes  justice on a basis'of e h a l  opportunity. 

~"$~t'enact&'by parliament in the Thirty-eighth Year of the Republic 
bf 'Sh'rl?a a;' f o l l o ~ $  - 

e l  ' 
CHAPTER I 

1 P R ~ ~ M I N A W  
' 1. ' (I)  This Act may be called the Legal Services Authorities Act, 

19&% * ,(,, 

' "c2) '1t exteilds to the whole of ,India, except the State of Jammu and 
Kashmir. 

1, 

:!.,. . 
::'- ('3) I t ,  , shall.'come .., intd'force on such date as the.'Ceihal Government 
ddY L I  ' .By: ; :.: "!ndp;hc.ili.ii',' 

and difiirent dates may b e  ! ap- 
pointed f i r  different provisions of this Act and for different stat&, and 

qny. ... i . . . k ,  refereme t i , !  ..; t.0, . . .  wmm,e.nccment . i ~ t f :  in any p?ovjsi~,n of this Act in relation 
t~ pzT3Sta;e; shall: bg , construed"as , a reference to y e  c~mmence .me~t~ . , ,~f  . - - ., . . 

. . . .  th;lt .> . . . . . . . . . .  p~o.visiqn:in .? :;. . . .  thats tate .  , :.. , . : . c . . . , ,  .. _ . .,.,;.. ~,,:. 

2. (1). In thib Act,' v:nless the context: otherwise requires,- " 
> 

' - %  ( a ) ,  . "Central kuthor i ty 'beans  the - National Legal Services 
,Authority constituted under section 3; 

, . 
'-;,!, z , .  . j  

( b )  "District Authority" means a District Legal services Auth6- 

+ -  i r i l  ri,tg;,~ongti$~t@:, undep section 9;: 

: i , . ; ;  - ' 
, -:-, ; : . - .(.-.: c) ? ; x G ~ ~ * ~  $y' i~~~~~.,>j inclddes the:. rendering any, Servi6i i n  '%fib g :': :'; ' , . 
conduct <*. : &fie br other legdlprodeedfh.i '$gfo& Ahy 'co&'':dr 

.c. :.,#her auth~.rity or; :. tx,ibwnal and the giving of advice . .  on any 1,egal ,. . . 8 , '  , r i l . .  ,.. 

", . . . .  i..mM51$,tef; . ,  ; ; ;  % . , . . 
. . . . . . . . .  

. : .  - .  

" z , . , l !  . ' ?  'i' ::i-,$dj . i "&& A$alat" rnekfis. a"L"k .,Adalat organised ';lndei CiAi>tei. 
" - 

v; ..,< ;;.:< .> 

F:~;J.. . . . . .  

'if:. :;: 

.,7,,*' <* . '  , . . !  -. 

I .. 
; i? ,! 3 

"I.r,... ' 
?; 

. . . .  . . . . .  
, . ?  , . . .  

. .  t shor,i r . : ,  j ? ;  .', 

title, ei:: '' 
tent and 
commence- 
ment, 

.:,,:: F I:;;@) -,L'p.~tificqtion".meanlj; ,a notification . published in the .... m c i a l  
. . . . .  

~. 

. . . . . . . . . .  .... . . . . . . . . . . .  . .  sd:i qm~t&93:; .: A .. : ..;..~-'.., . . . . . , .  , . . . . . . . . . . . . . . . . . . . .  
^ ,  

4: 

. . : 4 , . : . : .  . ,  : . . . . . .  . . . . .  - .  ,) ,,:-'..-?t; . ' ! '  . . ;  : .:. . , .. \ .. 
..:. ....... . . .'.. i . . $... 1 .< :::::fi2:::J 
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(f) "prescribed" means prescribed by rules made under this Act; 

( g )  "scheme" means any scheme framed by the Central Autho- 
rity, a State Authority or a District Authority for the purpose of 
giving effect to any of the provisions of this Act; 

m) ""Stdtate Autlio~it~y" deans a $tak Legal gemices #&ority 
constituted under section 6; 

(i) "State Government" includes the administxator of a Union 
territory appointed by the President under article 239 of the Consti- 
tution. 

( 2 )  Any reference in this Act to any other enactment or any provision 
t h e . ~ ~ o f  .shalj,,.in relation to an area in which such enactment or provision 
is not in force, be construed as a reference to the corresponding law or 
bhe;r'i!1.e33a~t $rbvisian ,of the. correspollding lhW, i f '  any, 'iri fdFCe in; .tfi&t 

, .  . . ., . , .  . : - >  - -  , .. , .. if&: ' , . . . ; . i !? . !  

. . . . 
.I . . . . . . .  . 

@a&?mR BE , . . . , ..; : . < j :  

.,.$! .(.1-) The Centr,al Government shal,l cpnstitute, a, body , i s .  . .,caUe+ , ,.. . >the :. 

National Legal Services Authority to exercise the pc$yq$;~a~d~Qerfonp r 

the functions conferred on a Central ., .Authority . . under this Act. 
,' * > .  

( 2 )  The Central Authority shqU .cp.miat of- 

&&) the Chief Justice of India who shall be the Pai$on-ip,C,@ef; 

( b )  a serving or retired Judge of the Supreme Court,, nomindti4 

; . . ,  . by . the, Eresideat, . in .cons,ultation with: the  Chief, . Jug,tj~e-: . . .  qf {Jqdia, .. 

who shall be  the ~xecut ive  Chairman; and 
! :.(:I : i ; ;.> , .  ,!..i 

(c) such other members, possessing such exgacienpe . a d  ,quali- 
fication~ as mag be  res scribed and nominated by the cent&] 
ernment, I 

'f .3~ . The. cefitr$l Ovw-ment hall appaint'.an , d;f Depart- 
meltit .'&*.lLeg.l .mafrs the .mjinistry .df $3itice ,of >%@ "Ga$%r*: 

:: ; . . . ..) . . 

merit of India, not lower in rank than that o f ' i  '~~ecisil'E%cre~.aif td  tEdt 
Government .as: -the ..Member-Sec~etasy of: .the.. .G&ral ;Aqt)poriljy. . -: 

...- @Qi a: .$mmg.:and,:oonditi~lis ,of .serttibe.:ob .,$he .mem&rsi : of the 
Centpal. Authority shall be such as:may b e  pwcribed .. .:by !the !C&ntral 
Government. , .  . ' .  

. . .  . . . . . .  :. ~. 
c j 

(5) The Centxal Government shdll provide (the Gbn%rd~s dAtitority 
W h  such other officers and employees ,as it cqnsi&?~~ necqsary for 
carrying out the?,fynctions of that Authority under this Act. 
. :' : ~ r  . rTh* . ::,.. . . . 
. . . .  aahifi8tiltive BxpenseS: j3e~ehtsil  AG~.~H~~ ldeftlding , , - i . a  

-: ! J c 'i i 
the salaries, allowances and pensions payable to the office$ staff 

!the 'Cmmi Authoaity shal-14e; deftfrayedb.mu.t; of i .the Gb.nmlida$ed Fund 
of India, . ; $ , -  . ., 

. . . . .  . 'vLy . or&ef3 ~ y ~ @ ~ ~ f ~ & ~ .  :@f r t & i  -'cgilt&1? &u~&~f&y :' be 

authenticated by the Member-Secretary or any other of&3#8~28@ 'the 
Cenkal Authority duly authorised .. . by . him in this 



- > 

03? 19871 Legal Se~,ulces  Azsrhol'ities 375 

(8) No act or proceeding of the Central Authority shall be invalid 
merely on the ground of the existence of any vacancy in, or any defect 
in the constitution of, the Central authority. 

, 4. 'fie Central Auihority shall, subject to the general directions of 
the Central Government, perform all or any of the following functions, 
namely: - 

(a) lay down policies and principles for making legal services 
available under the provisions of this Act; 

(b) frame the most effective and economical schemes for the 
purpose of making legal services available under the provisions of 

this Act; 

(c) utilise the funds at its disposal and make appropriate allo- 
cations of funds to the State Authorities and District Authorities; 

(d) take necessary steps by way uf social judice ljtigation with 
regard to consumer protection, environmental protecticn or any other 

matter of special concern to, the weaker sections of the society and 
for this purpose, give training to social workers in legal skills; 

(e) organise legal aid camps, especially In rural areas, slun~s 

or labour colonies with the dual purpose of educating the weaker 

sections of the society as to their rights as well as encouraging the 
~e~ttlement of disputes through Lok Adalats; 

Func- 
tion$ of 

the 
CeaWi 
Authority, 

(f)  encourage the settlement of disputes by way of negotia- 
tions, arbitration and coneiliatien; 

( g )  undertake and promote research in the fie1 dof legal ser- 

vices with special reference to tile need for such services among 
the poor; 

(h) to ds all things neGessary Eor the purpose of ensuring com- 

mitment to the fundamental duties of citizens under Part IVA of 
the Constitution; 

(i) monitor and evaluate implementation of the legal aid pro- 

grammes at periodic intervals and provide for independent evaluation 

of programmes and schemes bnplement~d in whole or i n  part by 
funds provided under tliis Act; 

(j) recomm,end to the Cenbal Governmenl, grants-in-aid for  

specific schemes to various voluntary social welfare inslitutions and 
the State and District Authorities, from out of the amounts placed at 
its disposal for the implementation of the legal services schemes 
under the provisions oP this Act; 

(k) develop, in consultation with the Bar Council of Inclia. 
programmes for clinical legal education aad proniote guidance and 
supervise the establishment and w,orking of legal services clinics 

in universities, law colleges and other institutions; 

(1) take appropriate measures for spreading legal literacy and 

legal awareness amongst the people and, in particular, to educate 
weaker sections of the society about the rights, benefits and privilege:: 
guaranteed by ,*cia1 welfare legislations and other enactments as 
well as administrative programmes and ,meawlres: 

68 Law--49 
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(m) make special efforts to enlist the support of voluntary 
social wertare institutions working at the grass-root level, particu- 
larly among the Scheduled Castes aild the Scheduled Tribes, women 
and rural and urban labour; and 

(n) coordinate and monitor the functioning of State and District 
Authorities and other voluntary social welfare institutions and 
other legal services orga'nisationa and give general directions for the 
proper implementation of the legal se.rvices programmes. 

5. In the discharge of its functions under this Act, the Central 

Authority shall, wherever appropriate, act in coordination with other 
governmental and nondgovernmental agencies, unive.rsities and others 
engaged in the work of promoting the cause of legal services to the poor. 

CHAPTER III 

6. (1) Every State Government shall constitute a Legal Services 
A.uthority for the State to exercise the powers and perform the functions 
conferred on a State Autliority under this Act. 

(2) A State Auth,ority sl~all consist of- 

(a) the Chief Justice of the High Court or any other serving 
or retired Judge of the High Court nominated by the Governor in 
consultation with the Chief Justice, who shall be the Chairman of 
the State Autliority; and 

(b) such other members posstxsing such experience and quali- 
fications as may be prescribed and nominated by the State Govern- 

ment. 

(3)  The State Government shall appoint the Law Secretary or the 

Judicial Secretary of the State as the Member-Secretary of the State 
Authority. 

(4) The t m  and conditions of service of the me-mbers of the State 

Authority shall be such as may be prszcribed bv the State Government. 

(5) The State Government shall. provide to the State Authority with 
such officers and eniployees ad it cansiders necessary f ~ r  carrying out the 
functions of that Authority under this Act. 

(6) The administrative expenses of the State Authority, including the 
salaries, allowances and pensions p?yab!e to the Member-Secretary and 
other officers and staff shall be defrayed out d the Consolidated Fund 

of the State. 

(7) All orders and decisions of the State Authority shall be authenti- 
cated by the Member-Secretary or any other officer of the State A1zl;ho- 
rity, duly authlorised by him1 in this behalf. 

(8) No act or proceeding of a State Authority shall be invalid merely 
on the ground of the existdnce of any vacancy in, or any defect.in the 

constitutio~ of, the State Authority. 
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7. (-1.) I t  shall be the duty of the State Authority to give effect to Func- 
the policy and directions of the Cent.ra1 Authority. tions of 

+-'he 

(2) Without prejudice to the generality of the functions referred to State 

in sub-section ( I ) ,  the State Authority shall perform all or any of the Authority. 

following functions, namely: - 
(a )  give legal service to persons who satisfy the criteria laid 

down under this Act; 

(b) conduct Lok Ada1a;ts; 

(c) undertake preventive and strategi'c legal aid programmes; 
and 

( d )  perform such other functions as the State Authority may, in 
consultation with the Central Government, fix by regulations. 

8. In the discharge of its functions under this Act, the State Authority 
shall, wherever appropriate, act in coordination with other governmental 
agencies, non-governmental voluntary social welfare institutions, uni- 

versities and others engaged in the work of promoting the cause of legal 
services to the poor and shall be guided by such directions as the Central 
Government, the State Government or the Central Authority may give 
to i t  in writing. 

8. (1) Every State Government shall constitute a Legal .Services 
Autshority for every District in the State to exercise the\powers and 

perform the functions conferred on the District Authority under this Act. 

(2) A District Authority shall consist of- 

(a) the District Judge, who shal.1 be its Chairman; and 

(b) such other members possessing such qualifications and 
experience as may be prescribed and nominated by that Government*. 

( 3 )  The State Government shall also appoint one of the members of 
the District Authority as the Secretary of that Authority. 

(4) The terms and conditions of service of the members of the District 
Authority shall be such as may be prescribed by the State Government. 

(5) The State Government shall provide every District Authority 
with such staff as i t  considers necessary for carrying out the fudcfions 

assigned to the District Authorities under this Act. 

State 
Autho- 
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agencies 

and be 
subject 
to direc- 
tions 

given by 
the 
Central 
Govan- 
ment, 
etc. 
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tion of 
District 
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(6) The administratfive expenses of bvery District Authority, includ- 
ing the salaries, allowances and pensions 'payable to the Secretary of 
every District Authority and the other staff shall be dcfraycd out of the 
Consolidated Fund of the State. 
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(7)&_411 grders and decisions of a District Authority shag be authenti- 
cated by the secretam or any other officer of the Authority duly 
autholised by him in this behalf. 

- (8) - NO- k t  or proceeding of a District Authority shall be  invalid 

merely on the ground of ihe existence of any vacancy in, or any defect 
in the constitution of, the District Authority. 

Func- 10. (1) It shall be the duty of every District Autho-rity to perform 
tions of such of the functions of the State, Authority in the District as may be 
District delegated to it from time to time by the State Authority. 
Authority. 

(2) Wifhoui prejudice to the generality of the functions referred ta 
in sub-section (I), the District Authority may perform all or any s f  the 
following functions, namely:- 

(a) icoordinaie the activities of  legal services in the District; 

(b) organise Lok Adalats within thei District; and 

(c) perform such other functions as the State Authority may, 

in consultation mrith the State Government, f3x by regulations. 

District 
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11. In the discharge of its functions under this Act, the District 

Authority shall, wherever appropriate, act in coordination svith oother 

governmental and non-governmental institutions. universities and others 
engagc-,d in the work of promoting the cause of legal services to the porn 
and shall also be guided by such directions as the Central Authority o r  
the State Authority may give to it in writing. 

CHAPTER IV 
. , 

ENTITLEMENT TO T,EGAL SEHVlCES 

1%. Every person who has to file or defend a case shall be entitled to 

legal services under this Act if that person is- 

(a) a member of a Scheduled Caste or Scheduled Tribe; 

(b )  a victim of trafficking in human beings or begay as referred 
to in article 23 of the Constitution; 

(c) a woman or a child; 

(d) a mentally ill or otherwise disabled person; 

( e )  a person under circmstafices of undeserved want such as 
being a victim of a mass disaster, ethnic violence, caste atrocity, 

- ffoocZ, drought, earthquake or industrial disaster; or - 

(f) an industrial workman; r:r 
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(8) in custody, including custody in a protective home within 

' the meaning of clause (g) of section 2 of the Immoral TrafXc (Pre- 
104 of 1956. vention) Act, 1956, or in a juvenile homa within the meaning of 
53 of 1986. clause (j) of section 2 of the Juvenile Justice Act, 1986, or in a 

psychiatric hospital or psychiatric nursing home within the mean- 

14 of 1987. 
ing of clause (9) of section 2 of the Mental Health Act, 1987; or 

(h) in receipt of annual income less than nine thousand rupws 
if the case is before a court other than the Supreme Court, and 

less than twelve thousand rupees or such other amount as may be 
prescribed by the Central Government if the case is before the 
Supreme Court. 

13. (1) Persons who satisfy all or any of the criteria specified in set- ~ n t i t ~ ~  

tion 12 shall be entitled to receive legal services provided that the con- fOkgal 

cerned Authority is satisfied that such person has a prima facie case to 
services. 

prosacute or to defend. 

(2) An affidavit made by a person as to his income may be regarded 
as sufficient for making him eiigible to the entitlement of legal services 
nnder this Act unless the concerned Anthority has reason to disbelieve 
such affidavit . 

CHAPTER V 

14. The Central Government shall, after due appropriation made by Grantsby 
tillecentral Parliament by law in this behalf, pay to the Central Authority, by way 
Goveromenl 

of grants, such sums of money as the Central Government may think fit 

for being utilised for the purposes of this Act. 

15. (1) The Central Authority shall establish a fund to be called the National 

National Legal Aid Fund and there shall be credited thereto,-- 
Aid Puad. 

( a )  all sums of money given as grants by the Central Govern- 
ment under section 14; 

( b )  any grants or donations that may be made to the Central 
Authority by any other penson for the purposes of this Act; 

(c )  any amount received by the Central Authority under the 
orders of any court or from any other sow~ce. 

(2 )  The National Legal Aid Fund shall be applied for meeting,- 

(a) the cost of legal services provided under this Act including 
grants made to State Authorities; 

(b)  any other expenses which are required to be met by the 
Central Authority. 

166 (1) A State Authority shall establish a fund to be called khe State state W 
Iegal Aid- Kund and there shall be credited 'thqeto- Aid ~ u n d .  

(ta) 'all sums of money paid to it or any grants made by the 
Central Authority for the purposes of this Ad;  
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(b)  any grants or donations that may be made to the State 
Authority by the State Government or by any person for the purposes 
of this Act; 

(c) any other amount received by the State Authority under the 
orders of any court or from any other source. 

(2) A State Le,gal Aid Fund shall be applied for meeting- 

(a) the cost of functions referred to in  section 7; 

( b )  any other expenses which are required to be met by the 
State Authority. 

DMim 17. (1) Every District Authority shall establish a fund to be called 
kga1AM the District Legal Aid Fund and there shall be credited theret- 
Fund. 

(a) all sums of money paid or any grants made by the State 
Authority to the District Authority for the purposes of this Act; 

(b)  any grants or donations that may be made to the District 
Authority by any person for the purposes of this Act; 

(c) any other amount received by the District Authority under 
the orders of any court or from any other source. 

( 2 )  A District Legal Aid Fund shall be applied for meeting- 

(a) the cost of functions referred to in section 10; 

(b)  any other expenses which are required to be met by the 
District Authority. 

Accounts 18. (1) The Central Authority, State Authority or the District Autho- 
mdPrudit. rity (hereinalter referred to in this section as 'the Authority'), as the case 

may be, shall maintain proper accounts and other relevant records and 
prepare an annual statement of accounts including the income and ex- 
penditure account and the balance-sheet in such form and in such 
manner as may be prescribed by the Central Government in consultatim 
with the Comptroller and Auditor-General of India. 

(2) The accounts of the Au-thorities shall be audited by the Cum@- 
roller and Auditor-General of India at such intervals as may be speci- 
fied by him and any expenditure incurred in connection with such audit 
shall be payable by the Authority concerned to the Comptroller and 
Auditor-General of India. 

( 3 )  The Comptroller and Auditor-General of India and any other 
person appointed by him in connection with the auditing, of the accounts 
of an Authority under this Act shall have the same rights and privilegw 
and authority in  connection with such audit as the Comptroller and 
Auditor-General of India has in  connection with the auditing of the 

Government accounts and, in  particular, shall have the right to den~and 
the production of books, accounts, connected vouchers and other docu- 
ments and papers and to inspect any of the offices of the Authorities under 
this Act. 

(4) The accounts of the Authorities, as certified by the Comptroller 
and Auditor-General of India or any other person appointed by him in 
this behalf together with the audit report thereon, shall be forwarded 

annually by the Authorities to the Central Government or the State 

Governments, as the case may be. 



Legal Sel'vices Autltorities 381 

CHAPTER VI 

19. (1) The State, or District Authorities may organise Lok Adalats Cognizanw 
of Lok at such intervals and places and for exercising such jurisdiction and for 
adalate 

such areas, as they think fit. 

(2) Every Lok Adalat organised for an area shall consist of such 
judicial officers of the area as may be specified by the. State or  District 
Authorities organising the Lok Adalat and such other members possessing 
such qualifications and experience as may be prescribed by the State 
Government. 

(3) A Lok Adalat shall have jurisdiction to determine and arrive at 
a compromise or settlement between the parties to a dispute in respect 
of any matter falling within the jurisdiction of any civil, criininai or 
-evenue court or any tribunal constituted under any law for the time 
being in force in the area for which the Lolr Adalat is organised. 

20. jl) Where, in any suit or other proceeding which is capable of Cognizanoe 

being taken cognizance of by a Lc!r Adalat under the provisions of this of cams 

by Act and pending before any coui-t or tribunal, if the parties thereof 
make a joint application to the court or tribunal indicating their inten- 
tion to compromise the matter or to arrive at a-settlement, the presiding 
officer of the court or tribunal, as the case may be, may, instemad of pro- 
ceeding to effect a compromise between the parties or to arrive at a 
settlement himself, and notwithstanding anything contained in any 
other law for the time being in force, pass an order that the suit or 
proceeding shall stand transferred to the Lok Adalat for arriving at a 
compromise or settlement. 

(2) Notwithstanding anything contained in any other law for the 
tlme being in force, the District Authority may, on receipt of an appli- 
cation from any person that any dispute or matter pending for a com- 
promise !or settlement needs to be determined by a Lok Adalat, refer 
such dispute or matter to the Lok Adalat for determination. 

(3) Where any suit or proceeding is transferred to a h k  Adalat 
under sub-section (1) or where a reference has been made to it under 
sub-section (2), the Lok Adalat shall proceed to dispose of the suit. 
proceeding, dispute or matter and arrive at a compromise or settlement 
hetween the parties. 

(4) Every Lols. Adalat shall, while determining any proceedmg before 
it under this Act, act with utmost expedition to arrive at a compromise 
or settlement between the parties and shall be guided by legal principles 
and the principles of justice, equity and fair play. 

(5) Where no award is made by the Lok Adalat on the pound that 
no compromise or settlement could be arrived at between the parties, it 
shall be cpen to She parties to a suit or proceeding transferred from 
a court or tribunal under sub-section (I) to continue suoh suit or  pro- 
ceeding before such court or tribunal, or if it is a dispute or matter 
referred to a Lok Adalat under sub-section ( I ) ,  any of the persons may 
hstitute a proceeding in an appropriate court. 
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(6 )  Where, under sub-section ( 5 ) ,  the parties to a suit or proceeding 
intend to continue the proceeding in such suit or proceeding before the 
court or tribunal from which it was transferred, such court or tribunal 
shaU proceed to deal with such suit or proceeding from the stage at 
which i t  was before the suit or proceeding was transferred to the Lok 
Adalat. 

21. (I j Every award of the Lok Adalat shall be deemed to be a decree 
of a civil court or order of any other court or tribunal and where a 
compromise or settlement has been arrived at, by a Lok Adalat in  a suit 
or proceeding transferred to it under sub-section (1) of section 20, the 
court-fee paid in such suit or proceeding shall be refunded in the manner 
provided under the Court-fees Act, 1070. 7 of 1870. 

(2) Every award made by a Lok Adalat shall be final and binding 
on all the parties to the dispute, and no appeal shall lie to any court 
against the award. 

22. (1)  The Lok Adalat shall, for the purposes of holding any deter- 
mination under this Act, have the same powers as are vested in a 

civjl court under the Code of Civil Procedure, 1908, while trying a suit 5 ,f 1908, 

iin respect of the following matters, namely:- 

(a) the summoning and enforcing the attendance of any witness 
and examining l ~ r n  on oath; 

( b )  the discovery and production of any document; 

(c) the reception of eviderlce on affidavits; 

( d )  the requisitioning of any public record or document or copy 
of such record or document from ally court or office; and 

(e) such other matters as may be prescribed. 

(2) Without prejudice to the generality of the powers contained in 
sub-section ( I ) ,  every Lok Adalat shall have the requisite powers to 

specify its own procedure for the determination of any dispute coming 
before it. 

(3) All proceedings before a Lok Adalat shall be deemed to be judi- 
cial proceedings within the meaning of sections 193, 219 and 228 of the 
Indian Penal Code and every Lok Adalai shall be deemed to be a civil 
wur t  for the purpose of section 195 Chapter XXTPI of the Code of 49sf 1860. 

Criminal Procedure, 1973. 20flp74. 

CHAPTER VII 

M~S~ELLANEOUS 

23. The members of the Central Anthority, the State Authorities md 

the District Authorities, and officers and other employees provided to 
such Authorities and the members of the Lok Adalats shall be deemed 45 1860. 
to be public servants within the meaning of seetion 21 of the Indian 
Penal Code. 

24. No suit, prosecution or other legal proceeding &alI lie against 
the Cent~a l  Government or State Government or against the Chairman 
o r  any other m m b r  of aqy Central, -State or ~istr i& Auth~rity~ or my 
nthler Ixi?rson authorjsed by such Chairman or other inember, for any. 
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thing which is in good faith done or intended to be done under the 
provisions of this Act or any rule, regulatioll or order made thereunder. 

25. The provisions of this Act shall have efTect notwithstanding any- 
tlsrng inconsistent therewith contained in any other law for the time 
thing inconsistent therewith contained in any other law for the time 

other than this Act. 

26. (1)  If any difficulty arises in giving eRect to the provisions of 
this Act, the Central Government, may, by order published in the Official 
Gazette, make such provisions not inconsistent with the provisions of 
this Act a,s appear to it to necessary or expedient for removing the 
difficulty: 

Provided that no such order shaJl be made after the expiry of a 
period of two years from the date on which this Act receives the assent 
of the President. 

(2)  Every order made under this section shall, as soon as may be 
after it  is made, be laid before each Xouse of Parliament. 

27. (1) The Central Government map, by notification, make rules 
to carry out the provisions of this Act. 

(2)  Without prej~dice to the generality of the foregoing power, such 
rules may provide for all matters in respect of which rules are required 
to be made by the Central Government under this Act. 

28. A State Government may, by ~oti'ication, make rules to provide 
for any matter, not being a matter specified in section 27, in respect of 
which rules are required to be made by the State Government under 
this Act. 

28. The Central Authority and every State Authority may, by noti- 
fication, make regulations not inconsistent with the pr,ovisions of this Act 
and the rules made thereunder, to provide for all matters in respect 
of which reg-ulations are required to be mslde by the Central or State 
Authorities under this Act. 

30. ( 1 )  Every rule made uncler this Act by the Central Government 
and every regulation made by the Central Authority thereunder shall 
be laid, as soon as may be after it is made, Wore  each House of Parlia- 
ment, while it is in session, for a total period of thirty days which may 
be comprised in one session or in two or more successive sessions, and 
if, before the expiry of the scssion immediately following the sesion 
or the sv.ccessive sessions aforesaid, both Houses agree in malting any 

modification in the rule or regulation, or both Houses agree that the 
rule or regulation should not be made, the rule or regulation shall there- 
after have effect only in such modified form or be of no effect, as the 

case may be; so, however, that any such modification or annulment shad 
be without prejudice to the validity of anything previously done under 

that rule or regulation. 
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(2) Every rule made unc1.e~ this Act by a State Government and 
every regulation made by a State '~uthor i t~v thereunder shall be ,laid, 

as soon as may be after it is made, before the State Le@slature. A -  - - ,r 


